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ORDER
Learned authorized representative for the petitioner is present. Ld.
representative for the ROC is also present, being the respondent. Pursuant to
the notice issued to the Income tax Department in compliance with the order
dated 27.11.2017 passed by this Tribunal, Ld. authorized representative for the
petitioner/Appellant represents that the notice has been duly served to the
Income tax Department .

Ld. representative for the Income tax Department Ms, Easha Kadian,
who is appearing for Ms. Lakshmi Gurung, Standing Counsel for Income tax
Department states that the same was served a couple of days back and hence,
the Department requires some time to respond to the Appeal.

Taking into consideration the same two weeks time is granted to the
Income tax Department to respond with their observations/objections, if any,

in the matter. 0
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